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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

* %
C.P. No. 66/93

in

0.A. No. 709/92 Dt. of Decision : 12.11.83
Pe Sitaraq . » Applicant,

Us

1. Sri T.K., Ramagyam{
Chief General Manager,
Telecommunications, A.P.Circle,
Hyderabad.

R . 0N Accoundex Oidkixer , S
Whox Dhded Beaopadx Meneguns
TdIONIK SHDOEBDHONN
Aloxixia, Apcooabadk

¥ . Sacnabanie o0tk R Bedeconnundreddanas -
Gocdx xafx boaxixdk
Doanadnohac Bhduahe
| « « Respondent’}) o

Mr. S. Ramakrishna Rao

e

Counsel 'for the applicant

Counsel for the Respondents : Mr. N.V. Ramana
' Addl., CGSC.

CORAM:

.e

THE HON'BLE SHRI A.8, GORTHI MEMBER (ADMN, )

THE HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JUDLM)r
. "‘r ‘
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To .

1. 8ri T.K.Ramaswami,

Chief General Manager, Telecommunications,
A.P.Circle,Hyderabad. 1

Teledpmmunications,

ocmmunidations,.
havan, Wew Delhi.

2= Onecopy to Mr.S. Pemakriéhna Rao, Advocate, CAT.Hyd.
g One copy to Mr,.N,.v. Pamana, Addl ,CGSC.CAT. Hyd.
é& Cne copy to Library] CAT. Hyd

5- Onhe spare copy.
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C.P.No. 66/93
in
G.A.Nb., 709/92 ) Dt. of Decision : 12.11.93.

ORDER

} As per Hon'ble Shri A.8.Gorthi , Member (Admm. ) |

' n .

Ay

While disposing of 0.A., Nao., 708/92 this

"

b

;rianal éirected the ;aspdndents to decidé_the question
of grant of bad climate allouance beyond fhé period of
30.11.91. Alleging that the said order was not complied
uith7this Cp'had»been filed. Shri N,V. Ramana standing
counsel for the requndents has now ghoun 33 a letter
dated 25.8.93 Prom the Government of Indiajﬁmpartment

of Telecommunications AMnder which a copy of the

0.M dated 5.1.33 issue by thé Ministry of Finance was

4
forwarded. It is to ths e?fect&@hat the bad climate ﬂxhuﬂﬁﬁ;

™~
beyond 30.11.91 has been sanctioned in rgspect of
Central Govsrnment employsess, posted in the villagaes
and places shown in the Schedule area; which includes
the apga where the contempt petitioners are posted.
The respondents hauiﬁg complied with our ordsr in

6.A, 709/92, this contempt pstition is disposedﬁiﬂ

Mo cogsts,

R ),
(T. CHANDRASEKHARA REDDY)
MEMBER (JuDL,)

MEMBER (ADAN.)

Da§ed: The 12th November 83,
(qutated in Open Court).
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TYPLD BY COMPAREL BY
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CHoCREL 3Y EPPROVED BY

IN TEHL CENIRAL hIUINI&fRnLIVL TERIBUNAL
HYDERABAD BENCH AT HYDERABAD

. - S | © THE HOW'BLE ME.V ELA?RI/Z@ 3V.C.
] . ' ; V : AND Ny t.
- } i | ‘l i ' ] g{g GDB'M

THE HON'BLE MR. ReBALACSUBRAMANIAN: M( & )

- . ./
_ ! THE HON'BLE MK JCHANDRA SEKHAR REDDY
PR : ' sMEMBER(J)

THE HON'BLE M
'\ o | | DaTEDs | o ) -1993

3 B o - OKREEERAIJUDGY.ENT

B.P_./C..P/M..A‘_ N-_-_-. 66 )c, 3

L I

7“1[%@

T.a .o, (W.P.No, )

Aduitted and Interim directions

issued.

Allowed

Disposed of with direetions
Lismissed as withdrawn

Digmissed
Dismissed for default
i Re jected/Ordédred
" No order as o costs,//ip
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